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C8ntr.il rtdministrdt ive Tribunal
Principal Bench, '^eu Delhi.

l*lH 3708/93
Cm 2C89/93

11th January 1994

Hon'ble Vice Chairman ahri NU Krjshnan

Hon'bla Judicial Hember 5hri 35 Hagriw
ahri aunder f^.ani,
3/o ahri Ghanshyam
LDC (m dhoc)
Officer of the assistant Estate ri«insnBr
N-H.IV, Faridsbad, ^ '
HhHYmNM,

By 3hri Rajan aharma

Versus

1. Diector of Estates,
Nirman Bha\/an
New Delhi,

2, Msstt, Estate flanaoer
NH I\y, Faridabad,
Haraydna,

By Shri MR Oov/el, Depart mental Rap

. .Applicant,

..Respc r dent s

ORDER(oral^

Monffble Vice Chairman ahri NV Krishnan

The applicant has filed Mm 3708/93 seeking permission
to withdraw the Om ^in which ho stated that he has been

given an assurance by the respondents to promote him
^ Limmediately^ But the only hurdle is the pendency of the

case. He therefore seeks permission to withdraw this Om

in this Mm. This fla is allowed. Permission to withdraw

the Oh is accorded and the OH is dismissed as withdrawn.
No costs.

(Bo Hegde)^
l*lember(j)

LCP

(NV Krishnan)
Vice Chairman


